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(2008) 12 AHC CK 0349

In the Allahabad High Court

Pramila Singh and Another APPELLANT

Vs

State of U.P.Through Prn.Secy.Basic Education and Ors. RESPONDENT

Date of Decision : 04-12-2008

Acts Referred:

Citation : (2008) 12 AHC CK 0349

Hon'ble Judges : Bala Krishna Narayana, J

Final Decision : Allowed

Judgement

B. K. Narayana, J.

Heard learned counsel for the petitioners, learned Standing Counsel for opposite
party no.1 and Sri P.R. Kanaujia, learned counsel for opposite party no.3.

Issue notice to opposite party no.2 returnable at an early date.

Steps within a week.

All the opposite parties are allowed four weeks'' time for filing counter affidavit.
Rejoinder affidavit may be filed within two weeks thereafter.

List after expiry of the aforesaid period.

The contention of the learned counsel for the petitioners is that the tentative list
prepared for making selection of Shiksha Mitra for the session 20072008 has
been cancelled by order dated 24.09.2008 passed by the opposite party no.3
without assigning any reason. It has been further submitted by the learned
counsel for the petitioner that although the said order refers to an order of this
Hon''ble Court in pursuance whereof the select list has been cancelled, there is
no such direction of this Hon''ble Court in this regard.

In view of the aforesaid, the effect and operation of the order dated 24.09.2008
(Annexure No.1 to the writ petition) passed by the opposite party no.3 shall
remain stayed till the next date of listing.
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